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THE ANDHRA PRADESH UNIVERSITY ACTS
{ AMENDMENT) ACT, 1989.%

ACT NO. 26 OF 1989.

[17th November, 1989.]

An Act further to amend the Andhra Univer-
sity Act, 1925, ©Sri Venkateswara
University Act, 1954, Cemania Univer-
sity Act, 1999, Kakatiya University
Act, 1976 and Sri Kr%shnadevaraya
University Act, 1981.

Be it enacted by the Legislative
Assembly of the state of Andhra Pradesh
in the Fortieth Year of the Republic of
India as follows:-

*Received the assent of the Gavernor or the 16th November
" 1983. For Statement of Objects and Reasons, please sac the
Andhra Pradesh Gazette, Extraordinary, Part IY-A, dated the
12th Seplember, 1989 at Page 6. '
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Short title.

Amendmzal
of Act 11 of
1926.
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1. This Aét may becalled :the ~-Andhra . Pradesh
University Acts (Amendment) Ast, 1989,
2 In the Andhra University Act, 1925 —

(1) in ‘seétion 13-A “Yor sub-section (1) tre follow-
ing sub-section shall be substituted, namely:—

(1) ‘Tht Finance Ofﬁced shall be a Whole time
ot‘ﬁoer of the  University . appomtcd by the . State
Government -op such terms-and; conditions as may be
prescribed: by the riles made by the State-Government
in this behalf. He shall be the employee of the State
Government and the salary, allowances, pension and
other remuneration shall be paid in the first instance
out of the - consolidated -Fund of" the State’ and later

rex:pvered from the’ Umversﬁy

(ii) in ‘section 18, in’ sub-sect.lon (1) underi
Class-1 Ex-Officio Members, for item (3), the follows

~ ing shall be substituted, namely:—

A ndment
o et X1V
of 154,

. “(3) the Secretary to Government in the

Educatxon Department or his nominee; -~

et (4) the "Sécretary’to  (Government in the

Finance and Planning (Fmancc ng) Department or'

his nomineej and - e
(5) the Director of Higher ‘Education”. -

3. In Sri Venkateswara Umvemty Act, 1954,—
(i) in section 13-A, fod sub-section (1), the
following sub-section shall be substituted, namely:—

“(1) The Finance Officer shall be a whole time

_officer of the University appointed by the State

Government on such terms and conditions as may be
prcscnbed by the rules made by the State Government

-in this behalf. He shall be the employee of the State

Government and the salary, allowances, pension and
other remuneration shall be paid ia the first instance

- out of the Consolidated Fund of the State and later

recovered from the University.”;
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’ (u) in section 18, . sub-sectmn (1), under
Claas-I Ex—Oﬂ:‘luo Members, for items (3) and. (4), the .
following shall be substitated; mamely:~- .. .. .~

0 M3) the Secretary tor Govcmment in the':
Educatwn Deparunent or his:nominse; .~ . -
' (@): the - “Secretary to': “Government in  the
Fmance and" Plannmg (Financc ng) Depa.rtment
or his nomines;" - -

) the Dmector o£ ngher Educatlon, and

(6) the Executlve Oﬂiccr, Tlrumala 'I\rupa-
tln Devasthanams.”. - "

" 4. In the Osmania Umvemty Act 1959; Amendment

(i) in section 15-A; " for “subsection (1),- the SLAIX

followmg sub-section shall be substituted, namely:—

21" '%(1) Thé-Finance Officer shall -be a’ whole-time.
officer of the University appointed by the ‘Government
on such ‘tefms and conditions -as may be prescribed
by the tules made by the .. Government in.this behalf,
He shall be the. employee of the Government ard the
salary, allowanoes, pensich and other remuneration
shall be.paid in.the first instancé onl of the (,onsohd..-
ted Fund of the: State and Ialer rccovcted from the
Umvermty.”, .

(if)..in , sectlon 20 ‘in sub-sechon (1) under'
Class-I Ex-Oﬂiclo Mcmbers “for 1tem (3) the follo».
mg shall be . subst:tuted, namely._ L

- - %(3) the -Secretary: to- Govemment m thc
Educatlon Department. ot his npminee; .

(4) the Secretary ..to-. Govemment in - the
Finance and, Planmug (Finance Wing) Deparunenlz

(r his nominee; and- - _
() the Dlrector of I-Iigher Educatlon .

5 JIn the Kakatiya University Act, 1976,— Amendment”

() for section 13; the following section shall b
be substituted, namcly: ' :



Amaudment
w oact 43
of 1976.
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*Finance Officer 13. The Finance Officer shall be
a whole-time officer of the Universily appointed Dby
the Government on such terms and conditions as may
be prescribed by the rules made by the Government
in this behalf. e shall be the  employee of the
Government and the salary, allowances, pension and
other remuneration shall be paid in the first instance
oul of the Ccosclidated Fund of the State ana later
recovered from the University.”.

(ii} in Statute 5, in clause (1), under Class-I
Ex-Officio Members, for item (3), the following shall
be substituted, namely:—

“(3) the Secretary to Government in the
Education Department. or his nominee;

(4) the Secretary to Government in the
Finance and Planning (Finance Wing) Department

or his nominee; and

(5) the Director of Higher EdllCElthI'l
6. In the Nagarjuna University Act, 1976,——

(i) for section 13, the following section shall
be substituted, namely:—
“Fintnce Officer 13. The Finance Officer shall be
a whole-time officer of the University aopoinied by
the Government on such terms and conditions as may
be prescribed by the rules inade by the Government
in this behalf. He shall be the employee of the
Government znd the salary, allowances, pension and
other remuneration. shall be paid in the first instance
out of the Consolidated Fund of the State and later
recovered from the University.”.

{(ii) in Stratute 5, in clause (1), under Class-I
Ex-Officio Members, for item (3}, the following shall
be substituted, namely:—

*“(3) the Sectetary to Government in the Edu-
cation Department or his nominge;




255

(4) the Secretary to Government in the
Finance and Planning (Finance Wing) Department or
his nominee; and

(5) the Director of Higher Education.™,

7. In Sri Krishnadevaraya Unive_rsity Act, 1981,— {,\,5'}:&‘13"?3,5

(i} for section 13, ihe following section shall o8l

be substituted, namely:—

“Finance Officer 13. The Finance Officer shall be
a whole time officer of the University appointed by
the Government on such terms and conditions as may
be prescribed by the rules made by the Government
'in this behalf. He shall be the employee of the
Government and the salary, allowances, pension "and
other remuneration shall be pald in the first instance
out of the Consolidated Fund of the State apd later
recovered from the University.”,

(i} in Statute 5. in" clause (1}, under Class-I
Ex-Officio Members, for item (3), the follovnng shaﬂ
be substituted, namely:— -

“(3) the Secretary to Government in the
Education Department or his nominee;

(4) the Secretary to Government in the
Finance and-Planning (Finance Wing} Department
or his nomineg; and

{5) the Director of Higher Bducation.”,








